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IN Tyg CENTRAL ADMINISTRATIUE TRIBUNAL * HYDER ag.

"0 BENCH
P AT HYDERAg 45

R

g.a, 394(93.

Dt,

oF Decision : 19.1.95.

Jeeyan Lal

. Applicant.
Vs

. . .{l
mmand,

o
2. The Garrison gnginaer(P)(I),
R&D, thandrayanagutta,

3. The‘ﬁxummandsr Works Engineer,

Mudrort, Secunderabad.

*+ Respongants,:

Counse) for theg Applicant 2 Mr, 5.Gopa} Ragp
Counsg) for the Respondents

* Mr., N.Y.Ranhaua n. ..

CORAM:

THE HON'BLF SHRI JUSTICE vy, NEELADRI Rrag VICE CHaIRmay

THE HON'BLE SHRI R, RANGARAJAN . MEMBER(ADNN.)



R .394/93

Judgeme nt
( As per Hon. Mr, Justice Mr. V. Neeladri Rao,'NC )

Heard 3ri S, Gopal Rao, learned counsel far the
applicant-and Sri N,y, Raghava Reddy, learned counsel

for the respondents,

1

2. The applicant was sppointed as Sueeper-cum-dhoukidar

-

on 20-12-1965. The pay scale for the said post with
effect from 1-1-1973 was Rs,196-232. He was Rromoted as..
Mate on 11-11-1985., Then his pay in the past of Mats

was leedxn the revised pay scales as per the reuom-.

mendations of 4th Pay Commission which came in to effect ; ‘
from 1-1-1986,

3. Sri Pentaiah, joined service as Mazdoor pri&r to
1-1-1973.. The scale for the post of Mazdoor with effect
from 1-1-1973 was also Rs, 196-é§§— Sri Pentaiah was given
promoticn as Mate with effect from 23- 1- 1986, Then his
Pay was fixed in the cstegory of Mate at Rs,935/-, The
pay of the applicant in the category of Mate as cn 1-1-86
was fixed at Rs.98957912, Hence the applicaht filed this

Wy
OA praying for stepping up of his pay ap as to equal

with that of Srl Peritaiah with effect from 23~1- 1586, B
4, If the pay of the senior ia less than the pay of the
Junior in the promoted category then the qUestinnloP
stepping up will arise if hs satisfies the following

caonditions :

i) .The junior in the promoted category was also junior
L0 the lover cstegory; and |
I pﬁv of ﬂh&t junior was either less or equ%l to
W "e :
\ tng Jquer category.

cede

i i




to the post of Mate. The yatg of entry in the lower o]
category is the criterion Pop the intagrated Seniority for
consideration for Promotion. It is not eyen 8lleged for
the applicant that the Hate of appointment of Sri Pentaijah
88 Mazdaoor {s later tothe date of appointment g the {
applicent ag Sueeper-cum-Choukidar. Be that as jt may,

as the pay of the applicant was less than that gf Sri [t

Pentaiah as gn 1-1-1984 in the lawer category, the appli-

kaeskthan his pay, gut vhen the applicant hag not made g
representation to the respondents claiming Stepping up on

the basig gp the pay of those alleged juniors in the

-

category of Mate/it is not just ang Prbper to consider the

same in this gj, But if the applicant is sg advised, and



Tegard t o the same he 'is free to move thés Tribunal %

i€ so advised under Section 19 of AT Act,

8. Subject to above the DA is dismissed. N costs, / .

Nember(ﬁdmn)

(V. Neeladri Rag S T
Vice Chairman b n

. r
i

Dated : Jan 13, 94 - - ﬁw/}/m*

Dxctated in DOpen Court Deputy Registrar(J)cc

To

1. The Chief Engineer, Southern Command,
- Pune, Maharastra.

‘i

sk
2. The Garrison Engineer(P)(I) R&D,
Chandrayanagutta, Hyde rabad.

3. The Commander Works Engireer, Mudfort,

Secunderabad,
4. One copy to Mr,sS.Gopal Rao, Advocate, 4-8-700

Gowliguda, Hyderabad. - ~
5. One copy to Mr.N,V.Raghava Reddy, Addl .CGSC.CAT.Hyd. i
6. One copy tolLibrary, CAT.Hyd. ]
7. One spare copy :

pvm (

-



" Disndssed asfwithdraw
. /Dismiysed fér default.
‘Order.:d/Re fecteq

. No Ordir as to costs.
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IN THE CENTRAL ADMINISTRATIVE TRTRG...
HYDERABAD BENCH AT HYDERABALD

THE HON'BLE l\ﬁﬁUSTICE V .NEELADRT RAOD
’ VICE~CHAT RVMAN

AND
~—

THE HON'BLE MR.R.RANGARAJAN : M ADIDIT)

ATED: |6 - ( -1994

OBDERAFUDGEMTN ;
' M.A./R.A/C.A.No.
: _ in
0.A.No. 50\ U q73 -
T.A.NoO. | (w.p. )

Admityed and Interim directions
dyssued. ' :

Al‘T owed,

' Disj.osed\of with directions.

Disiiissed,






